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FINANCIAL EXPRESS

e € IndanBank

Borivali West Branch : 1-5, B-Wing, New Ashok Nagar, Viazira, Borivali West, Mumbai-400091.
Phone : 022-28955868 / 28955858 e-mail : borivali@indianbank.co.in

DEMAND NOTICE
Notice under Sec.13 (2) of the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002

REF:B86/SARFAESI/2026-27/001

To,

1. M/s Greater India Impex (Proprietorship Firm, Borrower), Proprietor — Bindu S Bhosle, E -803, Wing E Royal
Classic, New Link Road, Andheri (west), Mumbai 400 053

2. Mrs Bindu S Bhosle (Proprietor/Guarantor), E/803, Royal Classic CHS Ltd, New Link Road, Next to Citi Mall,
Andheri West, Mumbai — 400 053; Also at : Flat No. 905, 9th Floor, Kanchanganga CHSL, Plot No. 9/10 Manish
Nagar JP Road, Village Ambivali, Andheri (West), Mumbai 400 058

3. Legal Heirs & representatives of Late Sarojini D Ratanpal (Guarantor/Mortgagor), Flat No. 905, 9th Floor,
Kanchanganga CHSL, Plot No. 9/10 Manish Nagar JP Road, Village Ambivali, Andheri (West), Mumbai 400
058

Sir/Madam,

Sub: Your loan account MSME SOD A/c 6512673438, FITL 7089753133 & GECLS 1.0 Etxn. 7130750545 with

Indian Bank Borivali West branch.

The 15t you is a proprietorship firm having availed the loan captioned at subject from our Indian Bank Borivali

West Branch. The 2" you are proprietor and guarantor and 3 you are the guarantor cum Mortgagor for the loan

availed by 1% of you.

At the request of the 1%, 2" and 3 of you, in the course of banking business, the following facility was sanctioned

and was availed by first of you.

Date: 04.07.2026

| Penal Interest @2%
SI | Nature of facility/ pltgslear:t Limit a(:/ gn ;T::::; (simple) accrued but T0;i;|3|/8.
No Account o (Rs.) .. | not debited and other
(%) 04.07.2026 | But not debited charges (MOX/ MLE) 04.07.2026
1.| SOD- 6512673438 | 14.65 | 4500000 4489035 98194 251 4587480
2.| FITL-7089753133 | 14.80 |  555617| 286074 7483 0 | 293557
GECLS 1.0 Etxn.-
3. 7130750545 8.75 450000 75010 1125! 0 76135
Total 5505617 4850119 106802[ 251 4957172
The first of you, 2nd and 3rd of you have executed the following documents for the said facilities:
Nature of facility Nature of documents
a. |D1: Demand Promissory Note dated 17.02.2017
“b. |D3: Letter of Continuity dated 17.02.20217
1. MSME SOD  1-C- D7 : Disposal of proceeds letter dated 17.02.2017
R.s 45 00 lakh d. |D34 A: Letter from the third party to Bank for extension of EM dated 20.02.2017
' _e. |D57: Agreement Of Guarantee dated 17.02.2017
f. |D101 : Agreement of Hypothecation of movable dated 17.02.2017
g. |D105 : agreement of OCC dated 17.02.2017
a. |D1: Demand Promissory Note dated 27.09.2021
5 Funded b. |D3: Letter of Continuity dated 27.09.2021
Iﬁterest Term c. |D33: Letter from party to Bank confirming extension of Mortgage dated 28.09.2021
Loan Rs d. |D36: Term Loan Agreement dated 27.09.2021
5 55617 lakh e. |D101 : Agreement of Hypothecation of movable dated 27.09.2021
' f. |D117 : Funded Interest Term Loan Agreement dated 27.09.2021
g. |D 57: Agreement Of Guarantee dated 27.09.2021
a. |D1: Demand Promissory Note dated 10.12.2021
3. GECLS1.0 b. |D33 A : Letter from party to Bank confirming extension of Mortgage dated 13.12.2021
Etxn. Loan Rs c. ID 57: Agreement Of Guarantee dated 10.12.2021
4.50 lakh d. |D36: Term Loan Agreement dated 10.12.2021
e. |D101 : Agreement of Hypothecation of movable dated 10.12.2021

The repayment of the said loans is secured by mortgage/hypothecation of property (ies), as given in the schedule
hereunder belonging to No. 2nd and 3rd of you.
Despite repeated requests calling upon you to pay the amounts together with interest; all of you and each of you
who are jointly and severally liable have failed and committed default in repaying the amount due. The loan account
has been classified as Non-Performing Asset since 03.07.2026 in accordance with directions/guidelines relating
to asset classifications issued by Reserve Bank of India.
The outstanding dues payable by you as on 04.07.2026 amounts to Rs. 4957172 (Rupees Forty Nine Lakh Fifty
Seven Thousand One Hundred Seventy Two Only) and the said amount carries further interest at the agreed rate
from 04.07.2026 till date of repayment.
The term borrower under the Securitization & Reconstruction of Financial Assets & Enforcement of Security Interest
Act 2002 means any person who has been granted financial assistance by Bank or who has given any guarantee or
created any mortgage / created charge as security for the said financial assistance granted by the Bank.
Therefore, all of you and each of you are hereby called upon to pay the amount due as on date viz- Rs. 4957172
(Rupees Forty Nine Lakh Fifty Seven Thousand One Hundred Seventy Two Only) together with interest from this
date till date of payment within 60 days from the date of this notice issued under Sec.13(2) failing which Bank will
be constrained to exercise its rights of enforcement of security interest without any further reference to you under
the said Act. If you fail to discharge your liabilities in full
within 60 days from the date of this notice, Bank shall be exercising its enforcement rights under Sec 13 (4) of the
Act as against the secured assets given in the schedule hereunder.
On the expiry of 60 days from the date of this notice and on your failure to comply with the demand, Bank shall
take necessary steps to take possession for exercising its rights under the Act.
Please note that as per the provisions of Sec. 13 (13) of the Act no transfer of the secured assets (given in the
schedule hereunder) by way of sale, lease or otherwise, shall be made after the date of this notice without the
prior written consent of the bank.
Needless to mention that this Notice is addressed to you without prejudice to any other remedy available to the
Bank. Please note that this notice is issued without prejudice to Bank’s right to proceed with the proceedings
presently pending before DRT/RO of DRT/DRAT/Court and proceed with the execution of order/decree obtained/
to be obtained.
Please note that the Bank reserves its right to call upon you to repay the liabilities that may arise under the
outstanding bills discounted, Bank guarantees and letters of credit issued and established on your behalf as well
as other contingent liabilities.
“We draw attention to the provisions of Section 13(8) of the SARFAESI Act and the Rules framed there under
which deals with your rights of redemption over the securities”
The Undersigned is a duly Authorized Officer of the Bank to issue this Notice and exercise powers U/s. 13 aforesaid.
SCHEDULE
The specific details of the assets in which security interest is created are enumerated hereunder:
Mortgaged assets :
All that the piece and parcel of Flat No 905, 9th floor Kanchanganga CHSL, Plot No. 9/10, Manish Nagar, JP
Toad, Andheri (W), Mumbai 400 058 standing in the name of 3 of you and bounder by-
= North : By Manish Nagar Shopping Centre; = South : By New Akhand Jyot CHSL.; = East: By JP Road & Western
Heights; = West : By Manish Nagar Internal / service Rd.
Hypothecated Assets: All the stock stored at E -803, Wing E, Royal Classic, New Link Road, Andheri (West),
Mumbai 400 053 and & Book debts.
Sd/-
Authorised Officer
Indian Bank

PUBLIC NOTICE

NOTICE 18 hereby given that Unit'Office Nos, 1, 2,3, 4,27, 28 and 29
totally admeasuring about 326 363 sq. mtr. i.e. 3513 sq. fi. builtup
area. on the Second floor (as per Agreement) .e. Third Floor (as per
Completion Certificate), m the A Wing, in The Jewel of Pimpr
Premuses Co Operative Soctety Lid., constructed on the land at Survey
No. 209/B/4 bearing CTS No. 470 at Village Pimpri Waghere, Taluka
Haveli, within the limits of Pimpri Chinchwad Municipal
Corporation, Dhstrict Pune, belongs to Mr. Rasik Mathuradas Thakkar
alias Thakker alias Rasik Rohitkumar Mathuradas and Mr. Sanpay
Rasik Thakkar alias Sanjay Rohitkumar Thakker and as a part of title
verification, the present notice 15 being 1ssued. Any person or |]‘-'L:T‘G-L1I'I'.~'
clmming any right, title, interest, or demand in respect of the said
Units/Offices w_ﬁulhm' by way of sale, gift, lease, tenancy, license,
exchange, partition. mortgage, charge, lien, inheritance, trust,
maintenance, possession, easement, agreement, or otherwise
howsoever, are hereby called upon 10 make the same Known in
writing, together with full particulars and certified copies of
supporting documents, to the undersigned at the address given below
within 15 (ffteen) days from the date of publication of this notice, In
the event no such claim is received within the stipulated period, it shall
be conclusively presumed that no such right, title, interest, or claim
exists, and 1f any such right or claim exists, the same shall be deemed
oy have been waived, released, and permanently barred,

Legal Realty LLP
Through Partmenrs,

Ady, Jamak Lunkad

Ay, Arpita Lunkad

Diovmamda, Plt Beo, T, Sector Moo 174
Akori, Prodtekasin, Pung-35 | 044
Emnzadl: legalrradillpaanail. cois
el AT IHY YT

Pune

Date: 11/07/2026

U.P. POWER CORPORATION LIMITED
3rd Floor, Shakti Bhawan Extn., 14 Ashok Marg,

[‘-H @j Lucknow-226001, Uttar Pradesh
e Phone No. 0522 2218297, e-mail: ce.pmc@uppcl.org

ENGAGEMENT OF CONSULTING ENGINEERING FIRM AS UTILITY ENGINEER OF
UPPCL FOR THE 1600 MW DBFOO THERMAL PROJECT IN UTTAR PRADESH
Tender Specification No. 01/PLG/1600 MW/Thermal/Utility Engineer/2026

UP Power Corporation Limited (UPPCL), invites proposals for selection of consultancy
engineering firm to act as Utility’s Engineer, through an open competitive bidding, which shall
discharge duties in conformity with the Terms of Reference (TOR) as specified in the Request
for Proposal (RFP) document.
The Bid Process is a two-stage selection process in evaluating the Proposals comprising
technical and financial bids to be submitted in online e-tendering portal. In the first stage,
technical evaluation will be carried out and based on technical evaluation, list of short-listed
Bidders shall be prepared and subsequently the financial evaluation will be carried out.
Bidders may download the Request for Proposal (RFP) document from ISN-Bharat Electronic
Portal website http://www.Bharat-ElectronicTender.com from 11-07-2026 onwards, as per
following timelines:-

Ift Date
11-07-2026

SI. | Event Description
1. |Date of Release of NIT

2. Proposal Due Date | 04-08-2026 at 15:00 Hrs
3. Date & Time of Opening of Technical Proposal / Bid i 04-08-2026 at 17.00 Hrs

Prospective Bidders should regularly visit website to keep themselves updated regarding
timelines/ clarifications/amendments/time extensions, etc if any, related to this bidding process.
Such information will not be published in the newspapers.
Note: UP Power Corporation Limited reserves the right to cancel or modify the process any time
without assigning any reason and without any liability. This advertisement is not an offer.

Sd/-

|WE&T 11 A,/ /STH./2026, faaie 10.07.2026 Chief Engineer (Planning), UPPCL

SATURDAY, JULY 11, 2026

PUBLIC NOTICE PUBLIC NOTICE

Notice is hereby given to the Public
that Gift Deed executed and registered

between Mrs. Pooja  Yashodhan
Sakhare in favour of Mr. Yashodhan
Anil Sakhare dated 17/03/2012

Document No. 2937/2012 SRO Haveli
No. 08 along with Original Document,
Index II and Registration Receipt has
been lost/misplaced. My client Mr.
Yashodhan Anil Sakhare has lodged
police compliant in Vishrantwadi
Police Station, Pune vide Complaint
No. 95625-2026, dt. 09/07/2026. On
behalf of the client, I hereby invite
claims or objections, if any, for the
transfer of said flat. If anyone found
above original documents, please
contact to below mentioned contact
number within 7 (seven) days from the
date of publication of this notice. In
absence of any claim within stipulated
period, it shall be deemed that the
property has no claim by virtue of lost
agreement.

Pune.

Date : 09/07/2026. Sd/-

Adv. Ganesh D. Kharade
Contact No. 8390646677

PUBLIC NOTICE

NOTICE is hereby given for the
information of public that SWATI
DURGESH SABNE & PUSHKAR
DURGESH SABNE, Both R/At-: M 2
Sneh Paradise, Rambaug Colony, Paud
Road, Kothrud, Pune 411038, have told
my client their intention to sell & transfer
of Flat No. I-1105, Building No.3, on 11®
Floor, area 769.41 Sq. Ft. i.e. 71.48 Sq.
Mtrs. Carpet + Terrace area 130.67 Sq.
Ft.i.e. 12.14 Sq. Mtrs. + One Covered Car
Parking, building known as "PRISTINE
PROLIFE PHASE I", Building constructed
on Survey No. 146/1B, 170/3, 170/4, 170/5,
170/6,170/7,170/8, 170/9, 170/10, 170/12,
Village Wakad, Taluka- Mulshi, Dist.- Pune,
and within the limits of PCMC, and within
the Jurisdiction of Sub-Registrar Haveli,
Pune. The said owners have agreed to sell
the Said Flat to my client. If any person/s,
bank, financial institution having any
claim, right, or interest or charge of any
nature on the said property by way of sale,
exchange, mortgage, charge, easement, Gift,
trust, inheritance, lease, lien or otherwise
however are hereby requested to inform
the undersigned in writing, together with
supporting documents in evidence within 7
(Seven) days from the date of publication of
this notice, at the address given below, failing
which the transaction will be proceeded
further without reference to any such right,
claim or demand, if any, shall be deemed to
have been waived or abandoned.

Pune, Dated : 12/07/2026. Sd/-

Adyv. Ravi Y. Bachute
Office :- Sai Pritam Nagari, Shop No. A-01,

(Basement), Rahatani-Kalewadi Link Road,
Rahatani, Pune -17. Mobile :- 9922240693.

P
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HOUSIMG FINAMDOE

VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road, Sewri
(West), Mumbai 400015. Maharashtra. CIN No.: U65922MH2005PLC272501

have returned un-served and as such they are hereby informed by way of public notice about the same.

Demand Notice Under Section 13(2) of Securitisation Act of 2002 |

Whereas, Vastu Housing Finance Corporation Ltd through its head office Mumbai, Notice issued to the following borrowers / guarantors /
mortgagers have defaulted in the repayment of principal and payment of interest of credit facilities obtained by them from the VHFCL and
said facilities have turned to be Non Performing Assets. The notices were issued to them under section 13(2) of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 on their last known addresses however the same

BABAN KALEL (since deceased), Supriya Vijay Kalel
duaghter of Late Mr. VIJAY BABAN KALEL legal Heir of
VIJAY BABAN KALEL (since deceased), NANDA VIJAY
KALEL (Co Borrower)

HL0000000100149

limits of PMC. Maharashtra, 411028. North-
Property of Shri Kamble., South - Property of Shri
Anil Suresh Shelare., East- Property of Shri Bapu
Somnath Khade ., West- Common Road.

Name of Borrower, Date and Amount of Description of Mortgaged
Co-borrower and Demand Notice Under property
Loan Alc No. Sec. 13(2)
VIJAY BABAN KALEL (since deceased) to all Legal 25/06/2026 Property At, All that piece and parcel of land bearing
Heirs (Applicant), Nanda Vijay Kalel Wife of Late Mr. Rs.2525652/- as on  |S.No. 37 Hissa No. 13/1 total adm. 43.40 R out of
ijf‘gl_B(ABAN dKALEL E)g"’g H(;ir O‘I\\//'I'JAT(BIAFQN f 1?A?eﬁ§§2a6ngi$2rjggsr which land adm. % R along withconstruction of
since deceased), Sushant Vijay Kalel Son o . iy o

Late Mr. VIJAY BABAN KALEL legal Heir of VIJAY thereon village Hadapsar Tal. Haveli Dist. Pune. within the

Financial Assets and Enforcement of Security InterestAct, 2002.

mortgaged property should not be sold/leased/transferred.

Date : 11.07.2026
Place : Pune

The steps are being taken for substituted service of notice. The above borrowers, co- borrowers and/or their guarantors (where ever
applicable) are advised to make the payments of outstanding within 60 days from the date of the publication of this notice failing which
further steps will be taken after the expiry of 60 days of the date of this notice as per the provision of Securitisation and Reconstruction of

Please be informed that the said notice is also under section 13(13) informing the borrowers/guarantors/ mortgagors that the said

Authorized Officer,
VASTU HOUSING FINANCE CORPORATION LTD

FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
VR2 LAND DEVELOPMENT PRIVATE LIMITED

o PARTICULARS

da 30T Fsler

BANK OF BARODA 1

Regional Stressed Asset Recovery Branch: MMWR, 6" floor, Baroda House, 2

DETAILS

(2)

3)

. |Name of the corporate debtor

V2 LAND DEVELOPMENT PRIVATE LIMITED

.| Date of incorporation of corporate debtor |07/05/2007

Bank of Baroda

Behind Dewan Shopping Centre, SV Road, Jogeshwari (W) Mumbai - 400102.
E-Mail: sarmmw@bankofbaroda.co.in

E-Auction Sale Notice for Sale of Imnmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement

of Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower, Mortgagor (s) and Guarantor (s) that the below described immovable property mortgaged/charged
to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “AS IS WHERE IS”, “AS IS WHAT
IS”, AND “WHATEVER THERE IS” basis for recovery of dues in below mentioned account/s. The details of Borrower(s) / Mortgagor (s)/ Guarantor (s) /Secured Asset/s/Dues/

For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.in/e-auction and online auction portal Baanknet.com.
Also, prospective bidders may contact the Authorised officer on Mobile 8197230907

Date: 10-07-2026
Place: Mumbai

Sd/-
Authorized Officer,
BANK OF BARODA

3. | Authority under which corporate debtor is
incorporated / registered

ROC -Mumbai |

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U70102MH2007PTC170645

5. |Address of the registered office and
principal office (if any) of corporate debtor

Unit No. L-34, Lower Ground Floor, Prime Mall,
Besides Irla Church, Irla Soc. Road, Vile, Parle
West, Mumbai 400056.

Reserve Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below 6. D.ate.of c!osure of Insolvency Resoluion Process | 09/07/2026
= = 7. |Liquidation commencement date of 09/07/2026
(1) Reserve Price Status of te debt
- . Date & : Property corporate debtor
Sr. |Name & address of Borrowers / Guarantor | Description of the immovable property . (2) EMD possession : — ,
N | Mort ith k b " Total Dues [ Time of (3) Bid Increase Amount |(Constructive Inspection 8.|Name and registration number of the CA Kunal Jayant Waje
g L LA Gl el LT E-auction Rs. I lakhs) [ Physical) | d2t¢ insolvency professional acting as liquidator | IBBI/IPA-001/IP-P-02472/2021-2022/13815
= = = = —— 9.|Address and e-mail of the liquidator, as i, Shri
1 |M/s Naushad Textiles All the part and parcel of the property| Rs.50.45 |28-07-2026 (1) Rs. 11.00/- Physical |22-07-2026 registered with theIBoard o Elféahioégﬁi;:]ra;{g:gg:\?;vs’h?koﬁmﬁgsﬂrrgang
Prop: Naushad Shahabuddin Khan consisting of Flat No. 11, 2 floor, Municipal | Lakhs as on | 14:00 Hrs to (2) Rs. 1.10/- Possession India-422013 ’ ’ ’
304/305, 3" Floor, Aazam Complex, M.H. No.|House No. 77, Plot No. 5, Samim Manzil,| 16-05-2019 | 18:00 Hrs (3) Rs. 0.10/- Email:- ipkunalwaje@gmail.com
69, Narpoli, Bhiwandi, Dist. Thane - 421302 |Village Narpoli, Taluka-Bhiwandi, Dist.-| + unapplied 10] Address and e-mail to be used for Plot No 26, Snehal Bunglow, Gokulwadi, Shrirang]
Naushad Shahabuddin Khan (Proprietor) |Thane, Built up area 500 Sq. ft. Boundaries:| interest correspondence with the liquidator Nagar, Gangapur Road, Nashik, Maharashtra,
305, 3 Floor, Aazam Complex, M.H. No. 69, |East-Road, West-Flat9 Bismillah Abdul Hai| and other India-422013
Narpoli, Bhiwandi, Dist. Thane - 421302 Khan, North-Staircase, South-Compound| charges Email:- vr2liquidation@gmail.com
MI'S. Nazma NOOI‘udin Khan (Guarantor) Wa" W|th|n the Reg|strat|0n SUb-DIStI’ICt fl'0m thereon Notice is hereby given that the National Company Law TribunaL Mumbai bench has ordered the
Flat No. 11, 2" floor, Municipal House No.|Bhiwandi and Dist. Thane - 421302 commencement of liquidation of the VR2 Land Development Private Limited on 9" July, 2026.
77, Plot No. 5, Samim Manzil, Village Narpoli, |(Mortgaged by Naushad Shahabuddin Khan) Sd/-
Taluka- Bhiwandi, Dist. Thane - 421302 Name: - CA Kunal Jayant Waje

Liquidator of VR2 Land Development Private Limited,
IBBI Registration No: IBBI/IPA-001/IP-P-02472/2021-2022/13815

IBBI Registered Address :- Plot No 26, Snehal Bunglow,

Date:-11/07/2026
Place: - Nashik

AFA Valid till 30/06/2027

Gokulwadi, Shrirang Nagar, Gangapur Road,
Nashik, Maharashtra, India-422013

Mobile : +91 9890862544

Process Email id: - vr2liquidation@gmail.com

Motice 1s hereby given that Mr. Deven Shah and Mrs.
Chetana Shah have purchased Residential Unit No. C-28 (as
per sanctioned lay out bearing No. D-28) admeasuring about
259.38 5q. Mtrs i.e. 2791 Sq. Ft. (carpet) along with exclusive
right of use of eye level Terrace admeasuring 47.58 5q. Mtrs,
overhead terrace admeasuring 102.60 Sg. Mtrs and axclusive
right to use Garden Space admeasuring 206.69 Sq. Mtrs, in
“Nyati’s Serenity Enclave Co-operative Housing Society
Ltd”, constructed on lands bearing Survey No. 22 HissaNo. 8
admeasuring 0 Hectares 85 Ares, Survey No. 22 Hissa No.
10 admeasuring 0 Hectares 73 Ares and land admeasuring 0
Hectares 60 Ares which is formead oul and forming part of land
bearing Survey No. 22 Hissa No. 9 admeasuring 1 Hectares
95 Ares, thus totally admeasuring 2 Hectares 18 Ares,
situated at Undri, Pune from M/s. Nyati Builders Pvt. Ltd by
and under Articles of Agreement dated 02.09.2006, which is
registered at the office of the Sub-Registrar, Haveli No. VIl at
Sr. No. 6204/2006 on 02.09.2006. That Page Nos. 38 to 41 of
Articles of Agreement dated 02.09.2006 are lost, misplaced
and not traceable and not in physical custody of Mr. Deven
Shah and Mrs. Chetana Shah. Any person(s) having any
claim, right, title, interest, demand; or charge of whatsoever
nature in respect of the said missing pages and/or the said Unit
or any part thereof by way of sale, exchange, mortgage,
charge, gift, trust, inhertance, lease, lien, encumbrance, or
otherwise howsoever Is hereby reguired to intimate the
undersigned in writing, together with supporting documentary
evidence, within 7 (seven) days from the date of publication of
this notice at the address mentioned below, failing which such
claim, if any, shall be deemed o have been walved and/or
abandoned, and the owners shall proceed accordingly.
Date : 10.07.2026.
Place : Pune
TEJAS M. AHUJA, ADVOCATE
Office No. 208, Mantri House, 929, F.C. Road, Shivajinagar,
Pune : 411 004, Contact : 020 25511605 / 8822094928,

Email ; tejasahuja@rediffmail.com

FORM A
PUBLIC ANNOUNCEMENT

(Unoser Ragulation & of the Insolvency and Bankruptoy Board of Indin
(Insohenay Resolution Frocass for Comporate Persons) Regutations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

INFLUX AGROTECH PRIVATE LIMITED

] RELEVANT F'l’l.F_l'T_l_ELII.HHE-
L Name of coporate detnor | IMFLL AGFOTECH FRAWVATE LIMITED
2. Dt ol o poralion of (orparas A0 20
| [debior i |-
| 3, Auhorly under which pomanels RS Pune

fdebyior & Incorporated [/ regslened
| 1. -':.-.I'|:Il:|'ﬁ'.i= ledertlity Moy Lirdlee
Lisgxiity idarthcation Mo, of compoiate
! -'IHI.f:-:ll
Aciress of the registenad office and

| a2 PN OPTC 1 A5ES

|- & T 5, Durwankur CT5 587 Z1.3. Ferargepe Foad,
Agite Faad, Pune, Pure, Mabasashiss, india, 411004

=
22

| dietvine

& Insakency oarrmeEncament 5 in | Dg07 2006
resact of comporate deftor |
7 | Estimaied dase of dogsure of a0, 32T

rEoeEncy rescihion prososs:
| 5. Nene ared regiiration numEer of
| | the insokency prodessiong! aotng
| A% il resolution prokssional
| o Aodress and ednal of the inlenm
e Lon pedhestonal, a8
registanad with the Boand
Aiehresi Arud ermel 1o e usead o
oomasncrdence with tha menm
'.|-_1-|:l|.11|'| |5-r-::fe+e-:'.|:-rm|

[ Uclintuamir Bhasiar Sl
(BB, W00 R P25 20 B 2010

B304, Golhdlla, fumadhdizreet Road. Darge Chowis
Trrergaan, Pune-d11033

| Udasbrabzs05semaloon
B304, Gokihlle, AncbeRerad Rohn, Dangs Chiiwk
Thangearn, Puned1 1053
cimuirfh gt Bgmailoom

10

{11 Last date for submisson of caims | 23078006
12 (e of credilors, 1 ary, undes Mot Appficalibe
dasa (b of sursacton (64 of
Smition L ssrertanad by he
| mtenm resaktion pofesskoned [
:13 Marmess of [rsohensy Professonals Mot Applizbie,

danbfied to act 6s Authonsad
Reaprasgantatie of creditors i a
| olaes :_”'I-'EE' names for each class)
A4 dn)  Reedant Fomns and
ik Deteeks of suthonized
repifEserilitaess ane ikl al

. Weebinks ity bt g in/Momesdosmkoads
Physlcal Adideess: ... [y

Motice Is hereby given that the Mational Company Law Tribunal has ordered the
cammentament of & corporale ingalsency resolution process of the INFLUY AGROTECH
FRIVATE LIMITED on [09.07. 20265

Ther creditors of INFLUX AGROTECH PRIVATE LIMITED are hereby called upon 0 submii
thielr claims with geoof an or batore 2300 2026, 14 dayvs from the appointmient of the
interim resolution professional] 1o the inbenm resolution professional at the sddress
menibonead againsentry i [t £

e finangial creditors shall submit thair claims with I'.If"'.‘l:l'. by alactmonic maans only. Al
ot creditors may submit the clasma with praal in o person, by postof by electionic
meEans,

& financial credibgr belonging (o o class, os listed agairst the entry Moo 12, shall indicate
It chiolca of authonsad I'E'FII'I:"'E.E'I'I|ET-".‘1': from amang the thres Insdvency protesslonals
listed agaimst entry Mo 13 toact asauthorised representativee of the class [spedify class]
ir Formme CA

Submission of false or misleading proofs of clalm shall attract penalties.

Marmads ang Sinature of Interm Besalution Prodessional SUDAYHLUIMAR BHASKAR EHAT
Dete &nd Face (10,07, 2026 FUNE

—

For il i J't- ¢ = 1

POSSESSION NOTICE (FOR IMMOVEABLE PROPERTY)

MUMBAI MAIN BRANCH : 37, Mumbai Samachar Marg: Allahabad Bank Building,
Near Bombay Stock Exchange, Fort, Mumbai-400 023.

[Under Rule (8(1) of Security Interest (Enforcement) Rules, 2002]

WHEREAS, The undersigned being the Authorised officer of the Indian Bank, Mumbai
Main Branch under the Securitization & Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 and in exercise of the powers conferred to him under section
13(12) (read with rule 3) of the Security Interest (Enforcement) Rules, 2002 issued a Demand
notice dated 09.04.2026 calling upon the borrower M/s. Yash Express and Logistics Pvt. Ltd.
(Through its Directors Mr. Vipin Dayashankar Tiwari, Mrs. Neha Vipin Tiwari) (Borrower),
Mr. Vipin Dayashankar Tiwari (Director cum Guarantor), Mrs. Neha Vipin Tiwari (Director
cum Guarantor) & Mr. Dayashankar Tiwari (Mortgagor cum Guarantor) to repay the amount
mentioned in the notice being Rs. 61,50,109.39/- (Rs. Sixty One Lakh Fifty Thousand One
Hundred Nine & Paise Thirty Nine Only) as on 09.04.2026 within 60 days from the date of
receipt of the said notice.
The Borrowers / Guarantors / Mortgagor having failed to repay the amount, notice is hereby
given to the Borrowers / Guarantors / Mortgagor and the public in general that the undersigned
has taken possession of the property described herein below in exercise of the powers
conferred on him under section 13(4) of the said Act read with rule 8 of the said rules on
9" day of July 2026.
The Borrowers / Guarantors / Mortgagor in particular and the public in general are hereby
cautioned not to deal with this property and any dealings with the property will be subject
to the charge of Indian Bank, Mumbai Main Branch for an Amt. Rs. 63,31,882/- (Rs. Sixty
Three Lakh Thirty One Thousand Eight Hundred Eighty Two only) as on 09.07.2026 and future
interest & expenses thereon.
The borrowers attention is invited to the provision of subsection 8 of Section 13 of the Act in
respect of time available, to redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY:
All'that part & parcel of Residential Flat No. 1003, Building No. 1, B Wing, Dhanlaxmi Apartments,
SantuGawli Complex, Kalyan (E), Maharashtra-421 306 having carpet area 650 Sq. Ft. and
terrace are 60 Sq. Ft. in the name of Mr. Vipin Dayashankar Tiwari & Mr. Dayashankar Tiwari.

Date : 09.07.2026
Place : Mumabi

sd/-
Ashish Goel
Authorised Officer (Indian Bank)

ADVERTISEMENT DEPOTS

APPABALWANT CHOWK -
M/s V. V.Medhi,

153, Budhwar Peth, Nr Pragati Books Cen-
tre , Jogeshwari Temple Chowk Above
Dtdc Courier. Ph.no. 9028967505 /
9822515928.

AUNDH-
Chordia Communications,

Harshad A Chordia. Shop no 11 Shreeram
Tower ,Oﬁp Cosmos Bank & City Interna-
tional School, Aundh Gaon Pune - 411007
Tel:,9960111123.

Shraddha Ads,

Mrs.Ujwala A Kotbagi, E Greenzone Soci-
ety Opp Mohannagar Nr.Bitwise Tower
Baner . Tel. 9371055799.

BIBVEWADI -
Akash Advertising

C.S.Sawar, Srno 692/693 Officeno 317 3rd
Floor Decision Tower , Next to city pride
theatre , Pune Satara Road. Ph No -
9850109077 / 9922221261.

Ganesh Advertising,

Mrs Chaya V Shilimkar/Mr Nilesh Shil-
amkar, S.no.672/2a/2b, Ganesh Complex,
Shop No.3, Bibvewadi, Pune-37. Ph.no.
9834563206.

CAMP -
Ad India,

Mr Amol Bapat , Unit no 5, 2nd Floor,
Jahangir Villa,3,Shankar Sheth Road , Opp
Kanak Veg, Bhawani Peth, Pune Phno -
7090449966

Hindustan Advertising Agency,

Mr. Hiroo Surtani, 7, Gitanjali Kunj, Opp.
Nehru Memorial Hall, Ambedkar Road,
Pune-1. Ph. N0.9822192181 / 7774032181.
Mailid - hindustancamp@gmail.com.

Meenat Advertising,

Mr Ravindra Saigaonkar, 827/7, Dastur
Meher Road, Camp, Pune-1. Ph no -
9765155179 /9529612718.

Creative Services

Mr Nelson Saldana - 9822447084 ,Near
Kohinoor Hotel Camp Pune 411001.

Light Bulb Communication

Mr Ankit, Office no 8, Prime Arcade 1154,
Saifee St.Camp Pune 41001 , Ph no -
9021480093.

DECCAN -

Prajakta Advertising,
Jadhav, Greetwel, 1250 Deccan
Gymkhana,Goodluck Chowk , Pune

411004. Ph no - 9881109488 / 9881243585.
DEHU ROAD -
Mundakal Enterprises,

Mr. MS Raju, 6 Unique Housing Society,
Near Telephone Exchange Dehu Road,
Pune-1. M. 9422519264.

FCROAD -
Dhandhania Agencies,

Mr. Ravi Dhandhania, 1st Floor, Srinath
Plaza, Dnyaneshwar Paduka Chowk, F. c.
Road, Pune-5. Ph.n0.020-41200132 /
7719805000.

Konark Media Solution Pvt Ltd.,

Flat No.6, First Floor, Prabha Tara Appt.,
Behind Hotel Vaishali, F.C. Road, Shivaji-
nagar, Pune-4, Mobile: 9823142410.

GHORPADI -
Kanya International,

A-18SuchandraCorner, BT. Kawade Road,
Ghorpadi, Pune 411001. Ph. 9422086762,
9921177816

GULTEKDI -
Xebec Communications Pvt Ltd.,

Mr Anil Bhat, 20 santosh heights,39/4 J N
Marg, Opp Apsara Theatre , Shankarshet
Road , Gultekdi , Pune 411037, Ph No-
9821065037.

HADAPSAR-
Pooja Ads & Enterprises

Mr Ravi Pote, RH-02 , Ganga Village Soci-
ety, Handwadi Road , Hadapsar Pune. Ph
No-9011036125

J.M.ROAD -
Fair & Fast Advertising,

Mr Pramod Mahajan , 1170/05, Kartik
Chambers, Model High School Corner,
Near Bhosale Bhuyari Marg, Pune-411005.
Ph. No. 8686669977

KARVERD -
Manas Enterprises,

Mr Rahul, Shop no 4 Swaroop Chaya
Aparment, Happy colony lane 2, Near
Hotel Shabree , Kothrud Pune 411038, Ph
no-9881122277.

KOTHRUD -
Pradnya Communications,

D N Mohol, Falt no 18 Shri datta heights
next to utkarsha school Ambegaon Bk
Pune 411046. Ph No - 9422015746 /
9322885860.

Global Adds & PR Agency,

Mr Yogesh Naik,Sno 123 A/1Blockno B33,
Anubhav co.op Hsg Society , MIT Collg
Road, Kothrud Pune-38. Ph No
9881609524.

KOREGAON PARK -
Planet Publicity,

Harshil Jain , B/502 Satin Brick Co-opera-
tivehousing society, near blue berry soci-
ety , kharadi pune. Ph no - 9049997475 /
8149097475.

KHADKI -
Yash Publicity,
Harish B.Sharma, 264/1, Old Khadki Bajar,
Shobhargoha Khadki, Pune-3. M.
9822220090.
MARKET YARD -

Purandar Publicity Pvt Ltd.,

RaviRaj CRU Mall. Unit No. 201, 4th floor,
Gangadham- Kondhwa Rd., Pune-37. Tel:
24260980, 24265996.

Ad Methods India Pvt Ltd

Mr Dinesh Daga, 201 Girnar house mar-
ketyard road, Above CBS bank, Adarsh
Nagar, Pune 37.M no - 9823127696.

MUKUNDNAGAR -

Naval Publicity,

Mr Ashish Parekh, 25 Time Square Build-
ing, Opp PanchamiHotel, Nextto Saibaba
Temple Pune Satara Road Pune 37.Phno -
9423566508 / 9422003223.

NARAYAN PETH -
Ozone Advtg,

Mr Sandeep Kulkarni, 415 Shriphal Prasad
Aparment, Behind Phadake Prakashan,

- Narayanpeth , Pune 411030. Ph No -

9822038850./ 020-24454141.
NAVIPETH -
Snehdip Advertising

Navi peth , Pune . Ph no - 9767358002 /
8055158002.

Vrundavan Advertising

Mr Siddharth, office no 5 Charate Buildin
Srno 992/993/3 Rajendra nagar , Behin

bhide hospital , navi peth pune -30.Mno - P

9823510083.
PAUD ROAD -
Bliss Creations,

Mr Anup Bandisthe , Sanman Society ,
Shop no 2 Next to Amey Hall , Shivthirt
Nagar, Paud road, Pune 411038. Ph no -
9822078731.

Mihir Ads,

Mr Shubankar Bagde, Office No.2, Com-
merce Avenue, Mahaganesh colony, Near
P N. Gadgil Showroom, Paud Rd, Kothrud,
Pune-38. Ph.9922408538.

PARVATI -

Diamond Advertisers

Mr Prakash Bhai Shah, 76 Patil Plaza Near
Mitamandal Pune 411009 , Ph no -
9822197075 / 020-24468989 ,Mail - diamon-
dadvt@gmail.com

PIMPRI - CHINCHWAD
Aakar Advertising,

Mr. V. d. Gandhe, Umed Bhavan, Canara
Bank Bldg., Pimpri Stn Rd, Pune-18. Ph.no.
9923898181

Prachiti Publicity

Mr Prashant Patil , Mahalaxmi heights
Shop no 19 ground floor, Near hotel keys,
morwadi , Pimpri - 411081. M No-
9503000755.

Fast Track Advertising

Mr Ganesh Kadam , Akshay aparment A
wing 1st floor opp Vishal e-square pimpri
une 411017. M no -
8805911212/8888911212.

Vaishnavi Creation

Mr Nitin Shinde, Flat no 101 plot no 274
Block moshi pradhikaran road sextor -4,
Moshi Pimpri chincwad -05. M no -
9011699793/7722014481.

Dinesh Advertising

Mr Dinesh Sec no 25, 3/6 LIG Colony Opp
Bldg India Bus Stop , Pradhikaran Nigdi
Pune -44. M No -9823081262/8975761865.

Abhay Advertising

Latish Balkawade, Chaphekar Chowk,
Chinchwadgaon, Pune. Ph.no. 8975002099

SANGVI -

Pratibimb Publicity,

Vijay Vinayak Gaikwad, 37, Budha Ghosh,
Hos. Soc. Old Sangvi, Pune-27, Tel:
9822343345, 9890787946.

PRABHAT ROAD -
Saransh Adds,

Purushottam Aravind Lele, Chinar Heights
Prabhat Road, Lane No 5, Above Shubham
Medical, Opp. Lijjat Papad office, Pune-4.
Tel: 9881733627.

SADASHIV PETH -
Sneha Communications,

Mr Rajendra Chavan, 765 Sadashiv Peth,D
K Chambers 2nd Floor Kumthekar Road ,
Near Hotel SweetHome, Pune-411030,Ph
No - 9822076161 / 9422031002.

Minal Advertising,

Mr Arun Gund, Sadashiv Peth Kumthekar
Road Pune. Ph no - 9960111193 /
9822110193.

Dolphin Advertising,

Mr Chitte , Rahi Chambers, 20, Sadashiv
Peth, Pune-411 030. Ph. No 24333772/
9822214872.

Swapnapurti Creation

Mr Prashant Konde, Sukrut Building , 2nd
Floor Opp Bharat Natya Mandir,Sadashiv-
pethPune.

Ph no - 9819435099.
Surekha Advertising Service,

Sachin S Patil, A J Crystal , Officeno1&3,
2nd Floor , 998 Shukrawar Peth Nr Mccia,

Tilak Road , Pune - 411002. Ph no -
8390533889 /8551000119.

Revell Ads,

Mrs Radhika Bhide, A-204, Ackruti Sankul,
5th floor, Vijaynagar Colony, Tilak Road,
behind Sony Showroom, Sadashiv peth,
Pune-30. Ph.932533524

SHANIPAR -
Vividh Seva,

1481, Shukrawar Peth, Shanipar, Mandai
Rd, Pune-2. Tel - 9422304260.

SALUNKE VIHAR ROAD -
Sublime Multimedia

Mr Jameel Sayyed .Office no 2 Bramha
Angan Commercia] Complex , Salunke
Vihar Road Wanowrie Pune 411048.Ph no
9890023808, Email
jameelsayyedl7@gmail.com.

SHIVAJINAGAR
Bellwether Communications

Mr Omkar Tuljapurkar, Nana saheb
pasalkar bhavan, near civil court, Shivaji-
nagar Pune. M no - 9764112684.

VIMAN NAGAR -
Green Apple Enterprises

Mr Kaushal , Office no 06 Royal Tower ,
Vimannagar 411014. Ph no - 9527129791.

18 Media Advertising

MrBharat Jadhav, Jai ganesh vishva com-
plex, Airport Road , Kasturba B ,Kasturba
Housing Society , Vishrantvadi , Pune
411015. Ph no -9854991818.
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